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CENTRAL ADMINISTRATIVE TRIBUNAL [ 3
KOLKATA BENCH, KOLKATA o

'Date of order: 18.11.201.9 .

Present Hon’ble Dr. Nandita Chatterjee, Administrative Member
Hon’ble Mr. Swarup Kumar Mishra, Judicial Member]
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(4)  SH Liton Kumar Sarkar, |
Son of Dilip Kumar Sarkar, _ i
Aged about 32 years, »
Residing at
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For the Applicants : Mr. A. Chakraborty? Counsel

For the Respondents : Mr. A.K. Guha, Counsel o
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ORDER (Oral)

T

Per Dr. Nandita Chatterjee, A&minigtrafiﬁe Member:

Bofh these O.A.s have been taken up for adjudication in a common

order as-they are based on similar facts and involves common points of,

law. In both these O.A.s, the applicants have prayed for the following

relief:-

“(1) An Order do issue directing the respondent to adgust the applicants
against the vacancies meant.for. BWD(VH), and PWD(HH) in pursuance of .the
principle of inter se - exchange \ ST .
(i1) Leave may be Egranté"?i‘q?o@ﬁl%hls ®ng1nal Fpphcatwn jointly under Rule
4(5)(a) of the CATB(Prgc“edﬁre) Rules, 1987.” a{ .
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4. Accordmgly, w1tﬁ’@mt entermg 1nto the Sméhts of the matter, the
R, o e e B
applicants are granted liberty to prefer comprehensive representations
within three weeks from the date .of receipt of a copy of this order. Once
so preferred, the competent resi:ondent authbrity, namely, respondent
No. 2, shall thereafter consider the prayer of the applicants in the light of
this Tribunal’s order passed in O.A. No. 196/2013, O.A. No. 195/2013,
O.A. 23572013, O.A. 1393/2013, O.A. 1394/2013,- O.A. No.

350/00478/2014, O.A. No. 350/00047/2014 and O.A. No.
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350/00642/2014 along with M.A. 441/2013 within a further period of
16 weeks from the date of receipt of such representations.

5.  With these directions, the O.A.s are disposed of No costs.""—‘
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